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No more water can be released to Tamil Nadu, says Agri Minister of
Karnataka,

https://firstindia.co.in/news/india/no-more-water-can-be-released-to-tamil-nadu-says-
agri-minister-of-karnataka

Mandya: Speaking on the continuing row over Cauvery Water sharing, the Agriculture
Minister of Karnataka, N. Chaluvarayaswamy said that no more water can be released
to Tamil Nadu till Supreme Court's verdict on September 21 as they (Karnataka) are
already having problems with drinking water and there was already no water for the
crops.

"No more water can be released as there is no water in the dam...We have problems
with drinking water at present and there was no water for crops earlier as well...Drinking
water will also be affected in the coming days," said Chaluvarayaswamy.

"We will report the situation to the authorities and | will talk to the CM, Deputy CM, and
Irrigation Minister today," added Chaluvarayaswamy.
He further expressed hope that the state would get a favourable verdict from the
Supreme Court and said that water cannot be released till the verdict is given.
"It seems that the Supreme Court verdict will be good but since it is postponed now,
water cannot be given till then,” said the agriculture  minister.
He added that further decision will be taken after discussion with everyone.

The state government has come in for fire from the opposition BJP. Former chief
minister Basavraj Bommai said that the state had shown no ability in Cauvery Water
Management.

"The Mekedatu project has been in demand for centuries. During our period, Congress
people campaigned and campaigned, but when | was told that this
case was in the court, | did not believe it. Now Siddaramaiah is saying that the case is in
court. The truth came out of his mouth. Now there is a high demand for irrigation in both
the states. Demand for water has increased for both the states" said Bommai.

Meanwhile, Pro Kannada organisations have continued their protest demanding to stop
water from being released to Tamil Nadu ahead of the Supreme Court verdict on
September 21. The protestors held a rolling protest at Sanjay Circle in Mandya.
The protestors were demanding to stop the Cauvery water release to Tamil Nadu after
the Cauvery Water Regulation Committee (CWRC) passed an interim order asking
Karnataka to release 5,000 cusecs of water to Tamil Nadu daily for the next 15 days.
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Muzaffarnagar Student Slap Case: Supreme Court Seeks Status
Report on Investigation, Issues Notice to Uttar Pradesh Government

https://www.latestly.com/india/news/muzaffarnagar-student-slap-case-supreme-court-
seeks-status-report-on-investigation-issues-notice-to-uttar-pradesh-government-
5391931.html

The top court also issued notice to the Uttar Pradesh government and sought its reply
by September 25. The apex court was hearing a PIL filed by Tushar Gandhi, the great-
grandson of Mahatma Gandhi, seeking speedy investigation in the student slapping
case.

New Delhi, September 6: The Supreme Court on Wednesday directed the
Muzaffarnagar Superintendent of Police to submit a status report on the investigation in
the case of a student being allegedly slapped by his classmates on the instructions of
his teacher. A bench of Justices Abhay S Oka and Pankaj Mithal asked the SP to inform
it about measures taken to protect the student and his parents.The top court also issued
notice to the Uttar Pradesh government and sought its reply by September 25. The
apex court was hearing a PIL filed by Tushar Gandhi, the great-grandson of Mahatma
Gandhi, seeking speedy investigation in the student slapping case. Muzaffarnagar Slap
Video Case: NHRC Issues Notice to Uttar Pradesh Government Over Alleged Beating
of Muslim Student by His Classmates at Behest of Teacher.

The Muzaffarnagar Police had booked the teacher accused of making communal
comments and ordering her students to slap a Muslim classmate for not doing his
homework. The school was also served a notice by the state education department in
connection with the matter. Muzaffarnagar Slap Row: Muslim Student Likely to Be
Admitted to Government Primary School.The teacher, Tripta Tyagi, was booked a day
after a video showed her asking her students to slap the Class 2 boy in Khubbapur
village and also making a communal remark.
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South Asian Activists Object to India Hosting Conference of
National Human Rights Institutions

https://thewire.in/rights/south-asian-activists-object-to-india-hosting-conference-of-
national-human-rights-institutions

This objection stems from the National Human Rights Commission of India failing to
fulfill its mandated duties, according to the South Asians for Human Rights, a
democratic regional body.

New Delhi: A South Asian group of human rights activists has objected to the Asia
Pacific Forum of regional national human rights institutions holding its next meeting in
India due to the failure of NHRC to meet its mandated duties.

In a statement, Colombo-based South Asians for Human Rights (SAHR), a democratic
regional body, said that it was “outraged to learn that the Asia Pacific Forum has
allowed the National Human Rights Commission of India (NHRC) to host its next
conference in New Delhi on 20 and 21 September, 2023”. The group added that the
Asia Pacific Forum has announced that Prime Minister Narendra Modi will inaugurate
the conference.

“On behalf of the civil society members of the South Asian region committed to the
promotion and protection of human rights at the national and regional level, SAHR
perceives that this decision of the Asia Pacific Forum will defeat the purpose as well as
the past and future achievements it has so far been working for,” it said.

The South Asian group pointed out that India’s NHRC has still been accredited with an
‘A’ grade status till now.

However, it highlighted that the sub-committee on accreditation (SCA) of the Global
Alliance of National Human Rights Institutions (GANHRI) had recommended in March
this year that further consideration on its accreditation will be deferred for 12 months.

While giving its recommendation, the sub-committee had objected to the legislation
governing the NHRC that allowed for police officers to be involved in investigation of
cases. This objection to provisions of the Protection of Human Rights Act of 1993 had
been raised as far back as 2017, but was not changed.

“The SCA reiterates that a fundamental requirement of the Paris Principles is that an
NHRI is, and is perceived to be, able to operate independent of government
interference. Where an NHRI’s members are seconded from the public service, and in
particular where this includes those at the highest level in the NHRI, it raises questions
about its capacity to fully function independently,” the SCA report had said in March.



THE WIRE, Online, 7.9.2023

Page No. 0, Size:(0)cms X (0)cms.

Besides, the report had also raised questions about the plurality of the membership,
selection and appointment of members, appointment of secretary general and
cooperation with other human rights bodies.

The SCA had also pointed out that the NHRC “did not provide sufficient information with
regards to how it implements its full mandate to monitor, promote, and protect the rights
of everyone including religious minorities and HRDs”.

Similarly, the SAHR statement alleged that the NHRC had “failed to do mandated duties
as an independent institution adhered to the Paris Principles”.

It pointed out that NHRC had been a “mute spectator” to the violence in Manipur with
only a “limited response” made after observations from the Chief Justice.

Furthermore, SAHR raised concerns over the Asia Pacific Forum’s decision to hold the
conference in India, saying the decision could lead to other National Human Rights
Institutions becoming equally politicised. It also asked the regional body to “reconsider
this decision of allowing the NHRC to host this event, which is significant to upholding
human rights in the regions of Asia and the Pacific”.
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SC notice to UP

govt in ‘student
slapping’ incident

Lucknow (PNS): After the National Human
Rights Commission (NHRC), now the Supreme
Court has issued a notice to the Uttar Pradesh
government in the ‘student slapping” incident
and asked it to respond by September 25.

The incident took place in Muzaffarnagar.
A schoolteacher was accused of making com-
munal comments and ordering her students to
slap their Muslim classmate for not doing his
homework. The school was served a notice by
the Education department in connection with
the incident.

The teacher, Tripta Tyagi, was booked on
the complaint of the boy’s family under Indian
Penal Code sections 323 (punishment for vol-
untarily causing hurt) and 504 (intentional
insult with intent to provoke breach of the
peace), both non-cognisable offences.

Such offences are bailable and do not lead
to immediate arrest, and require a warrant.

The action was taken a day after a video
showed the teacher asking her students to slap
the Class 2 boy at Neha Public School in
Khubbapur village and also making a commu-
nal remark. The video elicited strong reaction
from several political leaders with the National
Commission for Protection of Child Rights
(NCPCR), the apex child rights body, demand-
ing action against the accused teacher.
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Muzaffarnagar School Case: '\T;ﬁ'q P 1TIEiIT HOpIATR Yus His, quiR
el = grR ot arfaeT

https://www.jagran.com/uttar-pradesh/muzaffarnagar-muzaffarnagar-school-case-
muzaffarnagar-slap-case-reaches-supreme-court-tushar-gandhi-files-petition-
23523476.html
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B Bl YUS ARA & AMHA T s¢ FT Ul TWPR HI Aifed, 25 Ridar o
HiTTT STa1d
https://www.dnaindia.com/hindi/india/news-supreme-court-sends-notice-to-up-
government-for-slapping-student-in-muzaffarnagar-4100528

Muzaffarnagar News: ¥ P TR qtdl ARl &1 T difed) W HifSar iR 9/Rd g4 &
Teb o S1e HiHel &l o T 4.
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YOIRPI-TTR ®is Ad # 25 Ryday &1 gt gars:sc 4 it ReR 3t
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https://www.bhaskar.com/local/uttar-pradesh/news/muzaffarnagar-case-reaches-
supreme-court-after-viral-video-131797648.html|
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Live-in partner
accused of rape
by 2l-year-old

Times News NETWORK

Surat: The Kapodra poli-
ce filed a rape complaint
against a Rajkot man ba-
sed on allegations by a 21-
year-old woman from Su-
rat. The rape survivor had
entered in to a three
months’live-in agreement
with Vinchhiya taluka re-
sident Rahulgiri Goswami
(23) who promised to mar-
ry her.

However, when the wo-
man got pregnant, Goswa-
mi refused

changed their phone num-
bers during the talks of
their families and Kept
contact.

After the talks failed,
accused reportedly lured
the woman promising to
marry her in the future
and planned for thelive-in.
Trusting him, the woman
agreed to the maitri karar
for three months and star-
ted living at his home in
Rajkot district. During
this period, the woman got
pregnant and therefore,

she asked the

to marry accused to
her and w marry her.
the Wo- However,
man app- UNDE Goswami not
roached only alleged-
the police. ly refused to
Accor- marry  her
dingtopolice,accusedand butalso forced her to leave
the woman'’s family were hishomeinRajkot.
in talks for their engage- Investigation officer

ment under the ‘Sata cus-
tom’ six months ago. As
per traditional custom,
brother-sister of one fami-
ly get engaged to another
set of siblings from the
other family. However, in
thiscasethetalksforenga-
gement could not materia-
lize. However, they had ex-

told TOI: “She cancelled
the live-in agreement in
Rajkot and came back to
Surat. After coming to the
city, she filed a complaint
against Goswami for rape.
Wehave booked himunder
IPC 376 and 376 (2)n for ra-
ping her under the lure of
marriage.”
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BHE B WS YR ST AHAT: JHH S A Ut gierd I o o1 Rufa fraid
Hi

https://jantaserishta.com/local/student-slapping-case-supreme-court-seeks-status-
report-of-investigation-from-up-police-2783574
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NHRC sends notice to over
beating a pregnant woman

NHRC has taken suo moto cog-
nisance of a media report that a
pregnant woman was allegedly
beaten up and paraded naked in
the village by her family mem-
bers in Pratapgarh district of Ra-
jasthan. Reportedly, a video of the
incident also went viral on social
media. The Commission has ob-
served that the contents of the
media report, if true, raise serious
issues of the violation of human
rights of the victim. Accordingly,
it has issued notices to the Chief
Secretary and the DG of Police,
Rajasthan, calling for a detailed
report on the matter.
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MBI 3R 25-25 TRT DT TSN IR ST TSR grdied
https://cnewsbharat.com/hindi/news/noida-90995
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mfad! afgar A deag®! aHA # NHRC A TEAd WRER 9 IR 9WE d
HiTTT STa1d
https://raftaar.in/news/local-news/rajasthan/nhrc-seeks-reply-from-gehlot-government-
in-four-weeks-in-case-of-misbehavior-with-pregnant-woman
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Muzaffarnagar Slap Incident In School : ﬁcﬂw dIc A HOHRP AR TP ol |
YW Hig TR YUl IRPR | S1ard ivh

https://www.etvbharat.com/hindi/delhi/bharat/supreme-court-seeks-uttar-pradesh-govt-
response-on-muzaffarnagar-slap-incident-in-school/na20230906151700940940468
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response-plea-arrest-teacher-students-slap-muslim-classmate
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